The Assam Maintenance of Public Order (Autonomous Districts) Act, 1953

Act No. 16 of 1953

Keywords:

Amendments appended: 20 of 1968, 16 of 2023

DISCLAIMER: This document is being furnished to you for your information by PRS Legislative Research
(PRS). The contents of this document have been obtained from sources PRS believes to be reliable. These
contents have not been independently verified, and PRS makes no representation or warranty as to the accuracy,
completeness or correctness. In some cases the Principal Act and/or Amendment Act may not be available.
Principal Acts may or may not include subsequent amendments. For authoritative text, please contact the relevant
state department concerned or refer to the latest government publication or the gazette notification. Any person
using this material should take their own professional and legal advice before acting on any information contained
in this document. PRS or any persons connected with it do not accept any liability arising from the use of this
document. PRS or any persons connected with it shall not be in any way responsible for any loss, damage, or
distress to any person on account of any action taken or not taken on the basis of this document.




g : 30
. A%AM ACT xv: OF 1953.
THL ASSAM MAINTENANGE OF PUBLIC ORDER
~ (AUTONOMOUS DISTRICTS) ACT, 1953
tPassed by the As,sembly} ;
(Recewed the assent of the Govamor ‘on the 261:11 May 1953)

[Pub]lbhed in the Assam Gazme dated 3rd junc 19531

An :
4ct

’0 amena’ ana’ consolidate Ilw law wiahw fo éfw mam{manoe af
- public order in the Autonomous Districls specified in Part A
o rJf the table appsrm’rd_m pamgmph 20 of the Sixth Srhedufr

Prca'mble : \‘VHEREAS -'13 Pxpedlent to amend and consohdatc the
Jaw relating to the Maintenance of Public ‘Order in the
~ Autonomous Districts specified in Part A of the table ap-
pended to paraglaph 20 of thc Sixth Schedulﬁ to the Constl- 55
‘tation ; 5
: It is hcrcby cnacted as follnwa.

shurr e, L (1) This Act may be called thc Assam ‘\/[amu'nancc
- extent and of Pubiu_ Order (Autonomous Districts) Act, 1953, :
_gommciice: i (2) It shall extend to  all the Autonomous Districts
e speuﬁed in Part A of the table appended to paragraph 20
- of the Sixth Schedule to the Constitution ;
(3) It shall come into force at once.’

Powcr to L (1) !he State Governmcnt if satisfied w1th rcspcc‘t
~ make orders o any pdltlcular person that ‘with a view to preventing him
-_:ﬁzt“dn:o‘:ﬁ from acting in any manner prc_ludxmal to the public safety

: itenance of public mcder it xs nccessary e leting

; 'mc.uu or aCa and the Inal.
tions of cer- do may mak

s pmom’ : {a 1rectmg that except inso fdr as he may be
pcrmiued. y':"ht ‘provisions: of the order, or by such autho~

T as miay be specified therein, he shall ‘not be

--place in Assam as may bc spccmed in thc_..

_requiring hlm to resuit- or remain in such
ithin such area in Assam as may be specified in
, and if he is not a]rcady there to proceed to
1 hin 'such time as. may bc <;pec1ﬁed in
' the order s

{c) "cquxrl m | : hw mQVEmen‘ts or to
report h:mseif or both to notify his movements and report
~ himself in such marner, at such. times and to quch authv-
nty or pcrsoris as may be. Sch]ﬁCd in the ordcr S

d‘;__lmpo_mg upon him surh ra%trlctmns as mav'
bc specxﬁcd n the Ox;der in respect. of his employment or
 business, in respect of his astociation or commumcatmﬁ 'wlth_
cother persons, and in respect of his activities in rel' ion fo
the dlssemmatmn of news of propaga.tion ef opmwns 3
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{e) prohibiting or restricting the possessior
_ any such. a:rticfe%?-_.-qr'_..-'al-‘-ti_cl_'és_'-aé may be
T the ordér-;;__ 23 R o R O F

(/) otherwise regulating his - conduct in*
particular mapner ‘as may bhe specified in the order
(2) A District Magistrate may exercise the power .
red by sub-section (1) and an order 0 made by him
valid for a périq’d_".tiot'-cx;cecd.ipg two months,.
~ {8) When any order i made under. sub-section:(1)

. District Magistrate o by an  officer -or authority
mpowered under section 14, the Districe Magistrate oy %
cer or authority, as the case may be,. shall forth-
port the fact to the State Government, ‘together
the grounds on which the order has been made and
ther particulars as, in the opinion of sich officeror . .
uthority, have a bearing on the necessity for or expedicncy -

1€ order, :
(4) An order made under sub-section (1)
erson in respect of whom it is made loenter intoa
nid, with or without sureties, for the due performance il
1 alternative to the cnforcement of, such resirictions
ondi ons made in the order as may be specified inithe

may require

5) If any Person is in any area or place n contraven.
I oban: order made under. the provisions of this section -
Is to leave any area or place in accordance with the
ments of 'sucl-}_a\n'ordtr',-..-th_en',' he may be Temoved
m such area or place by-any_-policc officer or by any. per-
acting on behalf of Government. G o
6) If the State Government has reason to believe that -
r'son in respect of whom such an order. as aforesaid has

made  has absconded

or i concealing himself so that.
rder cannot be cxccuted, itmgyis o0 Dol

(@) make a report in writing of the fact 1o a Magis.'
e of the first class having juris.'diction-:.-__in-'-- the place.
mere: the said. person ordinarily resides 5 and thereupon «
Spirit of the Provisions of sections 87, 88 ‘and 89 of -
ode of Criminal Procedure, 159g, shall -apply jn
ect of the gaid person  and  hig Property as if the
_-un_do:jr.>_ﬁ_eiﬁ_llse';(a}.- or (b af -'sub_ss_tctiqris'(i-).. of section 9
warrant isyued by the Magistrate Dol SEEE
(6) by order notified in the officia Gazetre, d
1d person to appear :bej'trresuch'ofﬂ'é_t_:r_ at such p
ithi Sl_l_i:h-.-périod.._'-as_'rna.y"be specified in  th
if the saiq person fails Ply  with sue

Act. Vi of:
1898, .

persor to com
11 ‘unless: he proves:that it w
oo B :

enes ‘any order made under
nishabie mth_..zmpt_"ison'mgn_t'fbp_. gl
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term which may extend to one year; or with fine, or with
both, and if such person has enter into a bond in pursuance
of the provisipns of sub-section (4) lius bond shall be forfeit-
ed, and any person bound thereby shall pay the penalty
thereof, or show cause to the satisfaction of the convicting
Court why such penalty should not be paid. '

(8) If any person required to enter upon a bond under
sub-section (4) refuses or faiis to do so within the time speci-
fied in the order, he shall be punishable with imprisonment
for a term which may extend to onc year:

Provided that if during the course of trial or during the
period the person is in imprisonment the bond is duly
entered upon by him, the trial or the imprisonment, as the
case may be, shall abate with effect from the date the bond
is entered into.

- 3. An order made under sub-section (1) of section 2
shall be in force for such period as may be specified but not
exceeding one year from the date on which it is confirmed
or modificd under sub-section (3) of section 6 unless earlier

revoked : -

Provided that the State Government may, it and so
often it deems necessary or expedient, before the date on
which under this section any such order would otherwise
have ceased to be in force, and after giving an opportunity to
the person concerned to make any representation in writing
which he may desire to make and after referring the matter
to the Advisory Council and considering its report. direct
that the order shall continue in force for a further period
not exceeding one year at a time as may be specified in
the order. g

4. Where an order is made ' in respect of any person

order under under sub-scction (1) of section 2, as soon as may be after
section 2 (1) the order is made, the authority miaking the order' shall

to be dis-
closed to
erson

the order.

-

communicate to the person aflected thereby, so far as such

- communication can be made without disclosing facts which
affected by

‘the said authority considers it would be against the public
interest to disclose, the grounds on which the order has been

~made against him and such other particulars as are in the

opinion of such authority sufficient to enable him to make
if he wishes, a representation against the order ; and  such
person may at any time thereafter make a representation
in writing to such authority against the order and it shall
be the duty of such authority to inform such person of his
right of making such representation and to afford him the

- carliest opportunity of doing so.

Reference -

to Advyisory
~ Council,

- 5. On receipt of the representation referred: to in sec-
tlon 4 or in case no representation is received, the State

Government, as soon a3 may be, . shall place before the

Advisory Councit constituted under sub-section (1) of section
6 the grounds on which the order has been made and: in
case such order has been made by an authority or officer
subordinate to it, the report made by him under sub-section
(3) of section 2 and the representation, if any, made by
the person concerned. e e
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6 (1} The State Government, whcne\rer necessary,

constitute an Advisory Council consisting of not less

han three members, one of whom shall be a person quali-

ﬁcd to be a]udge of a High Court and he.- shal - be 1ts Chair-
an,

such further information {from the State Government or from
erson concerncd, as it may deem necessary,’ submit its

months from the date of the order made under sub sectlon
of section 2.

the ordcr made under sub-section (1} of section 2.

(4) The Chairman and the members of the Auvlsory
Council shall for the purpose of this Act be deemed to be
holdlng office within the meaning of sub-section (6) of
2 of the Indian Official Secrets Act, 1923.

I) If it appears to the State Government that the
nhabltants of any area are concerned in or abetting the

supplies or services necessary to the life of the commu-

power to discover or apprehend the offender or offen-
or are suppressing material evidence of the commission

ha ltants of that area:

thor

bosing the fine in any such manner as such authority may
nsider best calculated to bring the order to the not:cc of
e mhabl.tants of the area concerned.

(3) The District Magistrate, after such mqmry ‘s he
ay deem necessary, shall apportion sucha fine among the
abitants who are liable collectively to pay it, and such
appomonment shall be made according to the District
Magistrate’s judgment of the respcctwe means of such in-

4) In' any such apportionment the District E\;Iagisltrate
ay assign a portion of such fine to a joint or undivided
ily to be payable by it. -

(2) The Advisory Council shall, after consxdenng the'_-
aterial placed before it and if necessary, after” callmg for

report to the State Government before *the expiry of four

3) After considering the report of the Advisory Coun-'
¢il, ‘the State Government may confirm, modify or canc‘.cl_'

s

ommission of offences prejudicially affecting the. public.
safety or the maintenance of public. order, or the maintenance .

are harbouring persons concerned in the commmmon;
ch offences, or are failing to render all the assistance in

of uc_h offences, the State Government may, by notification,
| the official Gazette, impose a collectwt, fine on the in-

Provided that an 1mposat10n of a collective fine by any.
ity on whom the power may have been delegated
der this Act may be made by publication of the order,

i

2) The State Government or any officer empowered in

ehalf by the State Government by general or special
order may exempt any person or class or section of such
bitants from liability to pay any portion of such ﬁnc. Sy g

Act XIX
of 1923,“!:
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- (5) The portion of such fine payable by any person
(including a Hindu undivided family) may be recovered—
(a) in the manner provided by the Code of Criminal , o .

Procedure, -1898, for the recovery of fines imposed by a Jg9g°
Clourt, as if such portion were a fine imposed by the Dis-
trict Magistrate acting as a Court:

Provided that the State Government may, in lieu of
the rules referred to in sub-section (2) of section 386 of the _
Code of Criminal Procedure, 1898, make rules under this Act V of
Act regulating the manner in which warrants under clause
(@) of sub-section (1) of the said section of the said Code are
to be executed, and for the summary determimation of any
claims made by any person other than the person liable to
pay the fine in respect of any property attached in execution
of the warrant ; or :

(k) as arrear of land revenue.

Conticl of 8. (1) The State Government may for the purpose of

meetings, Maintaining public order by general or special order

processions, prohibit, restrict or impodse conditions upon the holding of

ete, processions, meetings or assemblies by a class of persons or

organisations whose activities, in the opinion of the State
Government, arc subversive of law and order.

(2)" If any person tontravenes any order - issued under

this section, he shall be ‘punishable with imprisonment

which 'may extend to two years or with fine ‘or with both.

Control of 9. (1) The State 'Government tudy in the interest
f;?illps, . of public ‘order by an order prohibit, or impose such
Hils o 1 i

conditions as may be nécessary on, the 'holding of camps
or performance of drill or parade with or without arms,
or any article, weapon or implement capable of being
used as arms by any class of persons or organisations
whose activities are in the opinion of the State Govern-
ment subversive of law and order. I %
¢ (2) Any contravention of an order made under this
section shall be punishable with imprisonment which
- may extend to two years or with fine or with both. 2
 Control of  10. (1) The State Government may, for -the purpose
use of loud- of preventing activities, which in their opinion under-
:E;g;‘f“’ mine the security of, or tend to overthrow, the State, by
phones, etc. general -or  special order, prohibit,: restrict or . impose .
conditions on— '
. (i) the use or operation in any street, “square,
i public ' place or any other place of any .
apparatus for amplifying the human  voice,
or any reproduction of the human voice, such,
‘as a megaphone or an electrically ‘operated

parades

loudspedker ; and : :
(i) the use or bperation or driving in any street,
_square, public place ‘or ‘any ‘other place of
any vehicle which ‘carries or ‘has attached to
- it any apparatus referred to'in subsclause (4),




person contravenes any order issued ‘under
sectio eshall be punishable with imprisonment =
ch may extend to two years or. with finc or with both.
3) The apparatus referred to in sub-clause (i) toge-
with the vehicle, if any, to which it may be attached
) ¢ to be forfeited to the State Government
sed or operated in contravention of an order passed

Ifany

hig section. S : P el
11, (1) No person shall, without lawful authority or
do any prejudicial act. Gl sus s G

any person contravenes the provisions of sub-
), he shall be punishable with imprisonment for
hich may extend to two years or with fine or
Explanation,—TFor the purpose of this section ‘prejudi-
eans any act, including shouting slogans which
or is likely to undermine the security of, or .
( rthrow the State: e
Provided that bona fide acts indicating disapprobation
policy or measures of the Government with a view
obtain their alteration by lawful means shall not he
med to be acts which are intended or are likely to

rmine the sequrity of or tend to overthrow the State.
12. (1) The State Government or any District Magis-
ate may further dircct a person on whom any order un-
section 2 of this Act has been passed that such person

{a) allow himself to be photographed; .

~ (b) allow his finger and ' thumb impressions to be

* taken jand e

(¢) furnish specimens of his handwriting and signa-
ture. ; s S

~ (2) If any person contravenes any order issued under

his section, he shall be punishable with imprisonment fora

erm which may extend to two years or with finc or with

13. Any person who carricd on his person or knowing- \_
 has in his possession or under his control any corrosive s
ubstance or liquid, under: such circumstances as to give.
o a reasonable suspicion that he does not carty iton
~or have it in his possession or under his control
v a lawful object, shall, unless he can show that he was
arrying it on his person, or that he had it in his posses-
ion or under his control for a lawful object, be punishable . e
with imprisonment for a term which may- ‘extend to two.
s or with fine or with both. S e
; _The State Government may
any power or duty except the powe
ection 2(1) () and (5), which

order direct that
to make orders under ¢
is conferred or *imposed on -
¢ State Government shall in such itcumstances and under G
-onditions, if any, as may be specified in that direction be
rcised or discharged by an officer not below the rank of
rict Magistrate or Additional District Magistrate. =

%




2 Protection
of action 10 jie against any person for anything in-

be:
under:
Aets

Application
of other laws
~not batred.

Power io -
. arrest with-

out warrant.

~ Repeal.

15, No suit, prosecution or other legal Proccﬁdingf'shéﬂ_‘_ﬁ' i
thken L€ "‘-['godd- faith done or
%ihis intended . to be done in pursuance of this Act. =

16. The provisions of this Act shall be in addition to
and not in derogation of any ;
lation for the time being in force. oo i
~17. Any police officer not. below the rank of a Sub-
Inspector of Police may atrest without warrant any
person who is reasonably suspected of having committed or
of being about {0 commit an offence punishable under this
police officer making a malicious arrest. ; Lo
of Public Order Act,

oy 18, (1) The Assam _Mdinté_naﬁc{;
1947, as applicable in the r
Part ‘A’ of the table appended to paragraph 20 of the Sixth

 Schedule is hereby repealed.

- (2) All orders made, directions given, proceedings com-
menced or liability incurred under the provisions of the
Assam Maintenance 0 . Public: Order Act, 1947 shall be

deemied to be made, jen, commenced or incurred under

gl
the respective provisions of this Act and subsequent actions,
if any, with regard to any :
liability shall be in accordance
Act. Lo i
above, no order made, direction given or proceedings com-
‘menced under the Assam Maintenance of Public ‘Order Act,

with the provisions of this

1947, shall be invalid by reason of being inconsistent with -
any of the provisions of this Act.. .

other Act, Ordinance or Regu-

Provided that : nothing in this Act shall protecf'_ a

Autonomous Districts specified in

order, direction, proceeding or

(3) Notwithstanding the provisions in sub-section 8
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- - _ Registered No.A-12
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EXTRAORDINARY
PUBLISHED BY AUTHORITY

No.29  Shillong, Friday, Oct. 18, 1968, 26¢th Asvina, 1890 (8. E.)
-

GOVERNMENT OF ASSAM
" ORDERS BY THE GOVERNOR
LAW DEPARTMENT

—_——

NOTIFICATION
The 17th October 1963

N».L.JL.48/68/5.—The following Act of the Assam Legislative Assembly
which received the assent of the Governoris hereby published for general

information,
ASSAM ACT XX OF 1968
(Received the assent of the Governor on the 15th October 1968)

THE ASSAM MAINTENANCE OF PUBLIC ORDER
(AMENDMENT) ACT, 1968

[Published in the Assam Gazeite, Extraordinary dated the 18th October, 1968]

An
- Act
further to amend the Assam Maintenance of Public Order
Act, 1947 and to amend the Assam Maintenance of Public
Order (Autonomcus Districts) Act. 1953.

Preamble. WuEREAs it Is expedient in the interest of public
order to further amend the Assam Maintenance of =
Public Order Act, 1947, and to amend the Assam {;1?19%“
Maintenance of Public Order (Autonomous Districts) ;
Act, 1953 and for the purpose and in the manner Assam Act
hereinafter appearing. }ig‘;; of

It is hereby enacted in the Nineteenth Year of ;

the Republic of India as follows:—

Short title; 1. (1) This Act may be called the Assam Mainte-

extent and pance of Public Order (Amendment) Act, 1968.
commence-
ment.
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(2) Tt extends to the whole of Assam.
(3) It shall come into force at once,

Insertionof 2. After the word “‘community”” and hefore the
new words in yward *‘and” appearing in the preamble of the Assam
the preamble \.ineenance of Public Order Act, 1947, thé words
v of 1947. ‘‘and to regulate the use andsale of certain dress”

shall be inserted.

Insertion of 3. After section 8G of the Assam Maintenance of
new section Public Order Aect, 1947, the following section shall

8H in Assam e e
Act V. of be inserted, namely:
1947.
<9H. If the State Government considers it neces-

sary or cxpedient in the public interest or in
the interest of public safety or maintenance of
public order that the use, possession or sale of any
official Uniform, Indian or Foreign, or any
dress so nearly resembling such Uniform as to
be calculated te deceive should be regulated,
the State Government—may, by general or
special order, direct that no person shall
without lawful authority use, possess or scll
such official Uniform or dress without a licence
or permit from the Deputy Commissioner oOr
the Subdivisional Officer, as the case may be,
within their respective jurisdiction.’

Insertion of 4, After section 13C-of - the Assam  Mainten-
new section ance of Public Order (Autonomous Districts) Act, 1953

13D in : : ; =
iy A O followinig section shall be inserted, namely:

KVI of i -
1953, 13N, If the State Gowvernment consider it

necessary or expedient in the public interest or in
the interest of public safety or maintenance of public
order that the use, possession or sale of any official
Uniform, Indian or Foreign, or any dress so nearly
resembling such Uniform as - to be calculated to
deceive should be regulated, the State Government
may, by general or special order, direct that no per-
son shall without lawful authority wuse, possess or
sell such official Uniform or dresswithout a licence
or permit from the Deputy Commissioner or the
Subdivisional Officer, as the cas® may be, within
their respectiv: jutisdiction.”

P. <. DAS;
Secy. to the Government of Assam,
Law Department.

SutiroNe——Prinied apd published by the S ipeifatendenr, Assam
Oovernment Press (Fx. Gapstte) No.177--1,334-1-500 -18-10.68
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No. 101 Dispur, Thursday, 16th February, 2023, 27th Magha, 1944 (5. E.)

GOVERNMENT OF ASSAM
"“ORDERS BY THE GOVERNOR
LEGISLATIVE DEPARTMENT : : : LEGISCATIVE BRANCH ~ |

a - NOTIFICATION

The 16th February, 2023

No. LGL.132/2022/35.— The following Act of the Assam Legislative Assembly which
receivéd‘ﬂ{e assent of the Hon'ble Governor of Assam on-9th February, 2023 is hereby pﬁblished
for general information.

t

ASSAM ACT NO. XVI OF 2023
(Recéived the assent of the Governor on 9th February, 2023)

THE ASSAM MAINTENANCE OF PUBLIC ORDER
(AUTONOMOUS DISTRICTS) (AMENDMENT) ACT, 2022

e

3
i
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A g ' «AN . n £
ACT .

further to amend. the Assam. Maintenance of Publi¢ Oder
{Autonomous Districts) Act, 1953, -

e

o owhtn

™

Preamble Whereas it is expedient to amend the Assam Maintenancesr:f Assam Act
Public Order (Autonomous District) Act, 1953, hereinafter referred  No XV1of
to as the pringipal Act, in‘the manner hereinafter appearing ; 1953
It % hereby enacted inthe Seventy-third Year of the Republic of
India as follows =~ ,

Short title, extent 1. ¢1) This Act may be called the Assam Maintenance of Public
and Order (Autonomous Districts) {Amendment) Act, 2022.
commencement :

(2)  Itshall have the like extent as principal Act.

(3) i shall come into force at once.

Amendment 2. - In the principal Act. in section 2, sub-sections (7) and (8)
of section. 2- shall be deleted. '

Amendment of 3. In the principal Act, in section 11, in sub-section (2), for
section 11° the words “imprisonment for & térm which may extend to

two dyears or with fine or with both.” appearing after the

words “punishable with", the words “ fine at least. rupees
five thousaid which may extend upto rupees twenty
thonsand™ shall be substituted.

Amendment of 4. In the principal Act, in section 12, in sub-section (2), for

section 12 . the words “imprisonment for a term which may extend to
two years or with fine or with both.” appearing after the
words “pusfishable with”, the words “fine which may
extend upto rupees twenty thousand” shall be substituted.

Amendmentof * 5. . In the principal Act. in section 13, for the waords

section 13 “imprisonment. for a term which may extend to two years
or with fine or with both.” appearing after the words “be
punishable with”, the words “fine of at least rupees five
thousand which may extend upto rupees twenty thousand”
shall be substifuted.

r

GEETANJALI DAS SAIKIA,

‘Secretary to the Goyernment of Assam,
Legislative Department, Dispur, Guwahati-6.
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